
[ 3488 I

IN THE HIGH COURT FOR THE STATE OF TELANGANA
AT HYDERABAD

(Special Original Jurisdiction)

MONDAY, THE SIXTEENTH DAY OF MARCH
TWO TFIOUSAND AND TWENTY SIX

PRESENT

THE HONOURABLE THE CHIEF JUSTICE SRI APARESH KUMAR SINGH
AND

THE HONOURABLE SRt JUSTICE G.M. MOHIUDDIN

WRIT PETITION NOS: 22692. 24624 AND 27523 oF 2025

W.P.No.22692 of 2025

Between:

Md. Kuthubuddin, s/o. Md. Bashu Miya, aged about 46 years, ntq H.No.2-64l21115,
N.t.R. Ggii, Gopanpalty, Near Jilaa!-Masjid, Serilingampally Mandal, Ranga

Reddy Distiict - 500 046, Telangana State.

.....PETITIONER

AND

1. The State of Telangana, Rep. by its Principal Secretary, Minority Welfare
Waqf Department, Secretariat, Hyderabad.

2. Md. Asadullah, S/o. Md. AMullah, aged about 57 years, Self-styled Chief
Eiecutive Offi6er, Telangana State Waqf Board, Razzak Manzil, Haj House,
Opp. Public Garden, Nampally, Hyderabad 500 001

3. The Telangana State Waqf Board, Rpp. Qy its Chief Executive Officer, Razzak
Uanzil, Haj House, Opp. Public Garden, Nampally, Hyderabad - 500 001.

.....RESPONDENTS

petition Under Article 226 of the Constitution of lndia praying that in the

circumstances stated in the affidavit filed therewith, the High Court may be

pleased to issue a Writ of Mandamus or any other appropriate writ declaring that

the action of the 1st respondent in enabling in a circuitous mannerto officiate the

2nd respondent as Chief Executive Officer of the Telangana State Waqf Board

vide G.O.RI.No.54, dated O2.O7.2025 in gross violation of Section 23 of the Waqf

Act, 1995, as amended by the waqf Amending Act, 2025, is patently illegal and

malafide apart from being contemptuous and contrary to the orders passed in



r.A.No.1 0f 2025 in LPA.No.1 0t 2025, dated 20.06.2025 and consequenfly set
aside the said G.o.Rt.No.54, dated 02.07.202s as arso G.o.Rt.No.72, dated
12.09.2024. and direct the 'r st respondent to forthwith remove -the 2nd respondent
from the office of the chief Executive officer of rerangana state waqf Board and
further direct the 1 St respondent to appoint an eligible person (Muslim or Non-
Muslim) who is a government servant not berow the rank of Joint secretary as the
regular Chir:f Executive Officer of the Telangana State Waqf Board.

l.A.NO:1 OI: 2025

Petitir:n Under section 151 cpc praying that in the circumstances stated in
the affidavit fired in support of the petition, the High court may be preased to direct
the 1st resr'ondent to forthwith remove the 2nd respondent from the office of the
chief Executive officer of rerangana State waqf Board to prevent the 2nd
respondent to continue to commit mismanagement and maradministration of the
Waqf properties, pending disposal of the writ petition.

Counsel for the petitioner : SRi RAMACHANDAR RAO VEMUGANTI

Counsel for the Respondent No.l : G.p FOR SOCTAL WELFARE

9gif_"_llgr.1tt e Respondent No.2 : SRt B.MAYUR REDDY, SENTOR COUNSELREPRESENTING SRI SAINI ARAV]ND,AD'OdAii._.

Counsel for the Respondent No.3 : SRI MTRZA SAFIULLA BAIG

W.P.NO:24 624 oF 2025

Between:

Mohammed Abdut Khatio S/o. Mohammed Abdul eadeer, aged about 2g vears.Ri/o. H.No.12_ I 
.1-r 

r so, wlrasi croi, HviiliiJurii, i"t;n!"na State 500 061.

.....PETITIONER
AND

1 . The State of Telanoana pp.. by its principal Secretary, Minority WelfareDepartnrent, Secretariat, Hvoeiaolo. -rrY'| vvvrv'qr

2. Md. Asadufiah. S/o. Md Abduilah, aged about 57 years, Self-styled ChiefExecutive Officer. Teta nqa n, S[tb%if-6""iO]'illr Manzit, Haj House,opp pubtic Garden, Naripaly, ntilr;b;iidb 6oi:-

'Ji]?lfli,:Y?i"X:::3#H,',1%1..[H;$:*",3,i]i1ft ::Ig:3J["35,,1"-,*



4. sved Azmathullah Hussaini, s/o. syed Noorullah Hussaini, chairma.n'- 
iaL;4"1;*3tate Waqf Bo ara,.iaiiii Minzil, Haj House, opp Public Garden'

NamplllY, HYderabad-sOO 001

Petition Under Article 226 of the constitution of lndia praying that in the

circumstances stated in the affidavit filed therewith, the High Court may be

pleased to issue a writ of Qr.p Warranto or any other appropriate writ declaring

quo warranto restraining the 2nd respondent from occupying/functioning/styling

himself as the chief Executive officer of 3rd respondent - Telangana State waqf

Board in as much as he does not have the requisite erigibirity/qualification as

contemplated by Section 23 of the waqf Act, 1995 as also the The waqf

(Amended) Act, 2025 and direct the 1st respondent to appoint a regular Chief

Executive Officer in accordance with !aw'

|.A.NO:1 OF 2025

PetitionUnderSectionl5lcPcprayingthatinthecircumstancesstatedin

the affidavit filed in support of the petition, the High court may be pleased to direct

the 2nd respondent restraining him from styling/functioning as Chief Executive

Officer of the 3rd respondent Telangana State Waqf Board' in any respect

whatsoever, pending disposal of the writ petition'

Counsel for the Petitioner : SRI SYEDA SANIA TARANNUM

Counsel for the Respondent No'l : G'P FOR SOCIAL WELFARE

Counsel for the Respondent Nos.2 & 4: SRI B.MAYUR REDDY, SENIoR

iourrrser- REPRESiNT|NG SRt sAtNt ARAVIND, ADVOCATE

CounselfortheRespondentNo.3:SRIMIRZASAFIULLABAIG

W.P.NO: 27523 OF 2025

Between:

Mohammed Abdul Khaliq, S/o. Mohammed A,bdulQadeer' aged about 28 years' RJo'

H.No.1 2_11-11s0, w;;;;id;;; H@ianao, Telangana State - so6 061.

.....PETITIONER



1. The State of Telangana, rep..by its principal Secretary, Minority Welfare
Department, Secretariat, Hyderabad.

2. The 'l'elangana 
State_ Waqf Board, rep. by its Chairman , Razak Manzil. HaiHouse,opp.PublicGarddn,Nampally,Hyderabad-5obdo1._.

3. The state of reranoana. rep. by its principar chief Secretary, secretariat, .

Hyderabad.

.....RESPONDENTS

Petitkrn Under Article 226 of the constitution of lndia praying that in the
circumstanc':s stated in the affidavit filed therewith, the High court may be
pleased to issue a writ of Mandamus or any other appropriate writ declaring that
the action of the 1st and 3rd respondents in maintaining indifference and lull in not
appointing an in-charge chief Executive officer or regular chief Executive officer
to the office rf the chief Executive officer of the 2nd respondent- Telangana state
waqf Board after issuance of G.o.Rt.No.67, dated 12.og.202s, is arbitrary, iilegar
and atrocious and against public interest and consequenfly direct the 1st and 3rd
respondents to forthwith appoint an in-charge chief Executive officer or regular
chief Execur'ive officer to the office of the chief Executive officer of the 2nd
respondent - Telangana State waqf Board for safeguarding the affairs of the waqf
Board and t() prevent encroachments on the waqf properties and rook after the
day-to-day functioning incruding payment of salaries to the staff and employees of
the waqf board, in the interest of lustice.

AND

|.A.NO:1 OF 2025

Petition Under Section r 51 cpc praying that in the circumstances stated in
the affidavit fi,ed in support of the petition, the High court may be pleased to direct
the 1st and :]rd respondents to forthwith appoint an in-charge chief Executive
officer (if not a regular chief Executive officer) to the office of the chief Executive
officer of the 2nd respondent - Terangana State waqf Board without any ross of
time/immediatery/forthwith in the interest of justice, pending disposal of the writ
petition.
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Counset for the Petitioner : Ms. AYESGHA IRAM, COUNSEL R€PRESENTING
SRI LARAIB ABU TOUF, ADVOCATE

Counsel for the Respondent No.1 : GP FOR SOCIAL WELFARE

Counsel for the Respondent No.2 : SRI MIRZA SAFIULLA BAIG

Counsel for the Respoirdent No.3 : SRI MOHAMMED IMRAN KHAN, 
:

ADDITIONAL ADVOCATE GENERAL

The Court made the following COMMON ORDER
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IN THE ItrIGH COURT FOR THE STATE OF TELANGANA
ATHYDERABAD

TIIE IION'BLE TIIE CHIEF JUSTTCE SRI APARESII KUMARSINGH

,t

:

AND

THE HON'BLE SRI JUSTICE G.M.MOHIIJDDIN

WRIT PETITIO N Nos.22692. 24624 and27523 of 2025

DATED: 16.03.2026

W.P.No.22 692 of2025l.

Between:

Md. Kuthubuddin, S/o.Md. Bashu Miya

AND

The State of Telangana,
rep. by its Principal Secrerary,
Minority Wrlfare,- Waq[ Deparlment,
Secretariat, I{yderabad & 2 others

W.P.No.24624 of 2025:

Between:

Mohamrned Abdul Khaliq, S/o. Mohammed Abdul eadeer

AND

The State of felangana,
rep. by its Principal Secrerary,
Minority Welfare Deparrmenr,
Secretariat, Flyderabad & 3 othcrs

... Petitioner

... Respondents

... Petitioner

AND

... Respondents
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Between:

Mohammed Abdul Khaliq, S/o. Mohammed Abdul Qadeer
Petitioner

AND

The State of Telangana,
rep. by its Principal Secretary,
Minority Welfare Department,
Secretariat, Hyderabad &t others

... Respondents

COMMON ORDER:

Ms. Ayesgha [ram, learned counsel representing Mr. Laraib Abu Toul

learned counsel, appears for the petitioner in W.P.No.27523 of 2025.

Mr. Mohammed lmran Khan, leamed Additional Advocate General

appears for the respondent-State

Mr. B.Mayur Reddy, learned Senior Counsel representing Mr. Saini

Aravind, learned counsel, appears for respondent No.2 in r0[.P.Nos.22692 and

24624 of2025

Mr. Mirza Safiulla Baig, learned counsel appears for the respondent-

Telangana State Waqf Board.

2. Learned counsel for the petitioner in W.P.No.27523 of 2025 submits that

the relief,prayed for in the instant writ petitions had become infructuous in view

W.P.No.27523 of 2025:
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of the subsequent development. Therefore, the matters may be disposed of as

infructuous

3. Leamed counsel for the other side also agrees to the said submission.

4. Ther,efore, the instant Writ Petitions are disposed of as infructuous.

However, there shall be no order as to costs.

Miscellaneous applications pending, if any, strall stand closed.

SD/. A.SREENIVASA REDDY
STANT REGISTRAR

//TRUE COPY//

ECTION OFFICER
To

1. The Principal Secretary, Minority Welfare Department, Secretariat, State of
Telangana at Hyderabad.

2. The Chairman, Telangana State Waqf Board, Razzak Manzil, Haj House,
Opp. Public Garden, Nampally, Hyderabad - 50O 001.

3. The Principal Chief Secretary, Secretariat, State of Telangana at Hyderabad.
4. Two tlCs to GP FOR SOCIAL WELFARE, High Court for the State of

Telangana at Hyderabad. [OUTI
5. Tr,vo OCs to ADVOCATE GENERAL, High Court for the State of Telangana at

Hyderabad. [OUT]
6. One CC to SRI LARAIB ABU TOUF, Advocate [OPUC]
7. One CC to SRI MIRZA SAFIULLA BAIG, Advocate (OPUC)
8. One OC to SRI SYEDA SANIA TARANNUM, Advocate (OPUC)
9. One CC to SRI SAINI ARAVIND, Advocate (OUPC)
10.One CC to SRI RAMACHANDAR RAO VEMUGANTI, Advocate (OPUC)
1 1.T' 
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HIGH COURT

DATED:16/03/2026
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COMMON ORDER

WP.Nos.22692, 24624
AND 27523 0F 2025

DISPOSING OF ALL THE WRIT PETITIONS

AS INFRUCTUOUS WITHOUT COSTS.
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